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duied operators 
then Minister of Transport and Com-
munications, Shri S. K. Patil gave 
an assurance that a detailed state-
ment would be made about the Gov-
~rnment's attitude towards non-sche-
duled operations by independent ope-
rators, after the accident investiga-
tion report had been received. 
Copies of the investigation re-
port together with a memo. 
giving the deci5ions of the Govern-
ment thereon have been placed in 
the Library of Parliament. 

Certain allegations of malpractices 
and irregularities against Kalinga 
Airlines were also made by some 
Members of the Sabha, and Govern-
ment appointed a Committee to in-
vestigate them. Necessary action 
has been taken against the Pilots and 
Engineers of the Kaiinga Airlines on 
the basis of the findings of the Com-
mittee. The question of taking action 
against the operator was also con-
sidered. The operator was asked to 
show cause whv the permit granted 
to him should not be cancelled. After 
careful examination of the explana-
tion submitted by him and consider-
ing that there has been some im-
provement in the performance of the 
operator after the appointment of the 
Committee, it has been decided to 
keep a close watch over the opera-
tions instead of imposing a penalty. 
The companv on their own dispensed 
with the services of the Managing 
Director as a first step towards im-
proving their operational efficiency. 

With regard to the question of 
Government's policy towards non-
"Scheduled operators, it has been stat-
ed in the House on more than one 
occasion that there was no intention 
to change the basic policy -which in 
the main has been that, while they 
should be allowed to function as 
hitherto, no additional capacity 
should be permitted in the private 
sector. The matter has been con-
sidered by Government carefully 
unce al(ain and their conclusion is 
that in the present staee of develop.. 
ment in the field of civil aviation, 
there is no justification for a radical 

change in the basic policy. There is 
no intention of nationalising the non-
scheduled operations merely on the 
eround that one of the four opera-
tors has been found to have failed 
to adhere to the rules and regulations. 
The endeavour of the Government is 
to exercise the utmost vigilance with 
a view to ensuring a strict adherence 
to the rules and regulations on the 
part of non-scheduled operators. 

Shri Mohiuddin: I beg to lay on 
the Table a statement regarding 
Government's policy towards non-
scheduled operators. [See Appendix 
II, annexure No. 64.] 

Shri S. M. Banerjee (Kanpur) 
Tose-

Mr. Speaker: Let him read the en-
tire statement. I do not allow ques-
tions on statements immediately 
after they are laid on the Table. This 
is becoming a regular habit-of ask-
Ing questions at this stage. 

12.19 hrs. 

COMPANIES (AMENDMENT) BILL 
-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Shrt 
Kanungo on the 30th November 
1960, namely:-

''That the Bill as amended, be 
passed". 

The time allotted is two hours. 

Shri Tyagi (Dehra Dun): The Mi-
nister may be summoned. 

Shri BraJ Raj Singh (Firozabad): 
May I seek a clarification now? 

Mr. Speaker: No, no. Not now. 

Shri. BraJ Raj SiD«h: It is about 
the rules. 

Mr. Speaker: Let him see me in 
my Chambers. Let him table it. 
Every matter ought not to be brought 
up here. 
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Shri Braj Raj Singh: About the 
rules, I cannot table anything. 

Mr. Speaker: am not going to 
allow proceedings to be interrupted 
like this. 

An Boll. Member: Please sit down. 

Shri Braj Raj Singh: Sir, shall 
be gagged by the order of an hon. 
Member? (Interruptions). 

Mr. Speaker: Under certain cir-
cumstances, the House as a whole can 
do that. If an hon. Member refuses 
to abide by the decision of the Chair 
the aid of the House will have to be 
evoked. 

Shri Braj Raj Singh: I was abid-
ing by the decision of the Chair. 

Mr. Speaker: If I want to punish 
an hon. Member for more than 7 
days I will have to take the House 
into confidence. So long as I am 
able to maintain order here. I do 
not want any hon. Member to help 
me. The hon. Member himself 
mould have seen that he does not 
place himself in the position of being 
asked by other hon. Members to sit 
down. He is it responsible person; 
he is a leader of a group. I am show-
ing a lot of concession to him. I am 
not making any difference between 
him and the leader of any other big-
ger group. I have always been show-
ing him indulgence. Unnecessarily, 
he is taking some things into his 
head. Let him be a little pattent. 
Every indulgence will be shown to 
him. 

Now, let us go to the business. Shri 
Ranga. How long does the hon. Mi-
nister propose to take? 

The Minister of Commerce (Shrl 
KanllJlgo): I thought I would take 
only about 15 minutes; but now that 
Shri Ranga is speaking I may take 
more. 

Mr. Speaker: Yes; let him take 20 
minutes. We must conclude this 
Bill by 2.30 p.rn. 

Shri Ranga (Tenali): Sir, rise to 
express mY dissatisfaction with the 
Bill as it has emerged so far. It is 
significant that the party in power 
has insisted upon its pound of flesh, 
as it were, in regard to the political 
contributions by the companies in 
spite of a unanimous demand made 
by alI the opposition parties. Every-
one knows that the parties in opposi-
tion are so many in this House and 
are so much in opposition to each 
other in regard to their ideologies 
and political approach. And yet, it 
is extraordinary that all of them 
should be making this unanimous 
demand and it should be negatived 
by the party in power. 

12. 23 hrs. 

[SHRI JAGANATHA RAo in the ChaiT] 

. My hon. friend, Shri Tyagi has 
warned the Government and the 
party in power not to insist upon 
this political levy, at least for the 
sake of the good name of the Con-
gress Party. But, unfortunately, the 
Congress Party is not in a mood to 
heed his advice. I am not surprIsed 
because, a long time ago, the Prime 
Minister himself was asked whether 
he would approve of a kind of volun-
tary levy-it was supposed to be 
s<r-that the sugar manufacturers of 
U.P. had thought of imposing upon 
themselves in order to make a con-
tribution to the Congress Party and 
paying it to the Treasurer of the 
Congress Par'y, who. at that time, 
happened to be the MinisteT 'n charge 
of Civil Supplies. And the Prime 
Minister thought that there was 
nothing wrong in that kind of th'ng 
and even in so manv other countries 
also, pOlitical par'ies have come to de-
pend upon such levies and, the~efore, 
the Congres, Party would be entitled 
to make that co!1ection; and they had 
made that collection. 

We have known only too well what 
has been pubU,hed in the papers, 
again and again. during all these years 
that all the money that was then col-
lected in that fashion did not actually 
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reach the ruline party itself comple-
tely. But portions of it or a portion 
of it was taken over by certain indi-
viduals or some individual; and those 
persons were not amenable even to 
their own party discipline. Some of 
them were able to keep with them-
setves some of those funds either for 
their own personal use or for the use 
of their faction or group. All these 
unholy things have come to happen 
because, as things are here in our 
country, our parties are driven by 
groups and factions and the parties 
do not have so much of control over 
their own office bearers and indivi-
dual members. What is said to be 
paid to a particular party cannot 
necessarily be taken to be really 
reaching the authorities of that party. 
Even if it reaches the party there is 
no guarantee that that money is like-
ly to be utilised for the purpose for 
which it has been granted by these 
companies. 

Under these circumstances, it is very 
unfortunate indeed that the present 
ruling party should continue to be 
under the leadership of the same Prime 
Minister and the present ruling party 
should have continued to pursue this 
wrong policy over all these years. 

It is not as if our friends are com-
pletely convinced of the political 
necessity of the morality of this 
procedure. From what has fallen from 
the lips of my hon. friend, Shri Lal 
Bahadur Shastri-I am sorry I have 
to make some observations in his ab-
sence today-it is quite clear that he 
was not himself convinced of the 
morality of this procedure. And, that 
is why he appealed to all of us that 
We are all living in glass houses and 
should not throw stones at each other. 
This is an extraordinary way of justi-
fying a very wrong procedure aJld 
very wrong approach to political pro-
b"ems, especially when they link of 
this kind of impact upon the com-
mercial morality of our people. 

The Government is expected to 
maintain a code of conduct so far as 
politics is concerned and also to assist 

and enable various classes of our pe0-
ple to evolve and maintain codes of 
conduct in their own respective 
spheres. But, here is a government 
which is not prepared to develop a 
code of conduct for itself in its rela-
tions with the various sectors in our 
society, especially SO in the present 
circumstances in its relations with the 
companies in our country. 

This alone is enough to condemn the 
Government and this alone ought to 
be enough justification for my han. 
friend to have offered to leave this 
matter to be decided by the free vote 
of all the Members of this House, 
especially of his party. Then, what 
happened? We have known what 
happened yesterday. The Wh'p him-
self denied this right, first of all to 
the han. Minister and later on to his 
party. That only shows what sort 
of control an individual Cabinet 
Minister, who makes a definite com-
mitment in the House, comes to have 
over the Whip of his own party. 
Having said that, let me also refer to 
another matter. My hon. friend want-
ed the House to put faith in his own 
bona fides and on that authority he 
wanted Us to accept that amendment. 
We are prepared to accept his bona 
fides. But was he in charge of Com-
pany Law Administration at the time 
of the last elections? Then, why 
should he plead that to his knowledge 
nothing untoward or nothing immoral 
or wrong was done at the time of the 
last elections in the way of collecting 
the dues from these companies? I feel 
that it was very unjustifiable On his 
part to have invoked the confidence 
of the House in his personal character 
in order to justify what the Govern-
ment did or is complaiT'M. to have 
done at the time of the last elections. 

My hon. friend, Shri Asoka Mehta, 
asked him and the Government to dis-
c'ose this information. He wanted the 
names of those fifty and odd ccmpnnies 
which were responsible towards con-
tributing to the tune of Rs. 2 crores, 
jt m~y bp a lit.tle more or a little less 
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[Shri Ranga] 
for the sake of the last elections. Was 
it contributed in one sum, in one year 
or was it done over a number of 
years? 

Shri Tyagi: It is an internal matter 
of the Party. 

Shri Ranga: No, no. I am asking 
about the companies. After the last 
elections were over, how many of these 
companies had been favoured, whe-
ther specially or even otherwise in 
the ordinary course of things, by vari-
our permits or licences or exonera-
tion of various improprieties that they 
had committed and the various mis-
takes that have been discovered to 
have been committed either under the 
company law or other laws. My hon. 
friend was not prepared to give that 
information. I think it was wrong 
of him to have refused to give that 
information, and much more wrong 
indeed was his non-chalant way of 
offering to the Members of the Oppo-
sition to go and look at the balance 
sheets of all these companies and col-
lect the information and publish it for 
whatever it is worth. That is not the 
way to deal with a serious matter like 
this. It is the duty of the Govern-
ment, when it comes forward to the 
House for its approval to take so much 
power to regulate, control, criticise, 
condemn, penalise the various com-
panies for having done or not done so 
many things under this particular law, 
to give facts. Is it not justifiable on 
our part to demand of the Government 
that they should be prepared to col-
lect this information and place it at 
the disposal of the House and also of 
the public. I think it is very wrong 
of my hon. friend to have denied him-
self the opportunity of putting the 
Government in the right the present 
Government and the future Govern-
ments. 

He has said that we need not be so 
very afraid that any of these political 
parties may be getting contributions 
from these companies which are few 
in number in view of the fact that the 

Government is encouraging now the 
formation of smaller companies and 
smaller enterprises throughout the 
length and breadth of the country. All 
these small enterprises, he seemed to 
argue, cannot be expected to contri-
bute much to the political parties' 
fund. Even then I interrupted him 
saying that each one of these com-
panies would be able to contribute up 
to Rs. 25,000 and in that way they 
may be able to collect very mucb 
more than they are able to collect at 
present. What is more, a big com-
pany may be able to resist up to a 
limit sometimes, the temptations and 
blandishments that would be coming 
from the ruling party while the smal-
ler ones would not be able to resist 
them at all. The mere wink of, not 
even a Minister but, somebody who 
says he has the confidence of the Min-
ister would be more than enough to 
persuade the smaller companies or 
their managing directors and other to 
plaCe at the disposal of the Govern-
ment Rs. 25,000 or something more 
or something less and in that way 
there is a greater danger of these smal-
ler companies being forced to contri-
bute and all thOse contributions put 
together may amount to very much 
more than what they are able to col-
lect at present. Instead of being con-
fined to a few companies, this mis-
chief will now be more widespread 
over the whOle country, over the 
whole gamut of our industrial enter-
prise. That is another reason why I 
feel unhappy over the new amend-
ment that they got passed yesterday. 
Even this amendment gives so much 
more power to the Government. 

They are supposed to have yielded 
to the pressure of tbe HOUse by plac-
ing a ceiling on the contribution that 
any individual company might be 
making to any individual party. But 
who is going to implement the ceiling? 
That power is again taken by the Gov-
ernment. Nobody knows how far the 
power is going to be implemented and 
whether any contravention of that 
clause is likely to be looked into at 
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all. By appearing to be placing a 
curb on their own powers over these 
companies, the Government has taken 
far more powers in really and the 
Rouse also seems to have given that 
power under some kind of a misap-
prehension. 

My hon. friend went out of his way 
to make some unfair charges againt 
my collegue Shri Masani and the 
Party to which he and I have the 
honour to belong. He seems to be 
under the impression that our Party-
the Swantantra Party is not so very 
keen on protecting the people and 
protecting the shareholders from the 
management and also protecting the 
public from the management and 
shareholders of these companies. I 
shall disabuse him in regard to this 
matter and this need arises especially 
because he is one of thOSe few Minis-
ters who are, generally speaking, loath 
to make such a wrong remark-I do 
not wish to use the word 'irresponsi-
ble' and SO I say 'wrong'. Here is a 
statement that we have published 
To prosperity through freedom: On 
page 5, this is what we say: 

''The Party does not stand for 
what is known as laissez 14i,.e; it 
stands for free endeavour, regulat-
ed by such State action ...... 

That is not to say, it is not un-con-
trolled. 

' .... such State action as may 
be necessary for preventing and 
punishing the anti-social activities 
and for the protection of the weak-
er and useful elements of society." 

Thi. would haVe two aspects. One is 
to have legislation in order to 
protect the minorities in a particular 
company against the majority within 
that. company, in order to protect the 
shareholders from the mischief-mak-
ers among the managing directors and 
so on. We have always been in fav-
our of it and I have myself helped 
this Government as well as the pre-
vious Government in its e1!orts to 
place the necessary provisions on the 

statute book and to incorporate the 
safeguarding provisions in the com-
pany law. 

There is the other side and that is 
where the Government comes in. 
Taking advantage of the occasional 
disputes or differences of opinion or 
differences of interests between the 
minority and the majority, between 
some shareholders on the one side and 
the management on the other, the 
Government gets in and puts its finger 
in the pie and takes for itself 
more power not only for the 
protection of one section against. ano-
other but for the benefit of the grow-

.ing power of the Government over all 
the interests concerned in the indus-
trial field. It is just there that we 
join issue with the Government and 
.ay that the Government's power 
should be reduced to the minimum 
and the powers of these companies, 
their shareholders and groups among 
themselves and their managements 
should be maximised for the corporate 
benefit and for the benefit of the pub-
lic. 

Having said that and clarified the 
position, I wish also to state that my 
hon. friend Shri Shastri and his two 
colleagues in the Ministry and his 
hopeful assistant who is not yet in the 
Ministry but would like to be some-
where near the periphery-were 
trying to imply that Shri Masani was 
opposed to any regulation and inter-
locking. If only they had cared-as 
Shri Masani had asked them-to read 
the relevant passages from his Minutes 
of Dissent, they would have found 
that their charge was not fair. 
His observations would be found 
on pages 30 and 31 in the report 
of the Joint Committee. He was 
quite clear in his statement that the 
Government should not try-as it. has 
tried and now perhaps succeeded 
to obtain the power with retrospec-
tive effect in order to penalise some 
of the companies which have already 
exceeded the maximum of 20 per cent. 
That is all that he has said. H you 
must restrict it to 20 per cent alone 
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[Shri Ranga] 
then do it for the future. Secondly, 
who is to decide that it is in the inter-
est of the company or that its funds 
should be invested in some other 
company to the tune of 20 per cent or 
more? Who is to be the authority, 
Government or the shareholders con-
cerned? He was agreeable to having 
a provision here but he said that the 
shareholders should be asked to give 
the necessary sanction and that be-
yond that. it was not necessary to 
bring in the Government. That is all 
that he wanted to say. Therefore, it 
does not mean that he was opposed 
to it or was in favour of inter-locking 
or that he was opposed to regulating 
the interlocking and so on. 

Then, Sir, Shri Mundhra's name was 
brought in. I think it was brought in 
unnecessarily" becaUSe the hon. Min-
ister should have known that, after 
all, we stand for a police department 
in this country for civil affairs, for 
criminal affairs and for similar regu-
lations and protectiVe activity on the 
part of the Government so far as in-
dustrial concet'Ils and all these th 'ngs 
are concerned. Merely because we do 
not want too much of power to be 
given over to the Government that 
does not mean We do not wan! a 
policeman to control a criminal. Does 
that mean that we want anarchy to 
prevail in this country? Similarly, 
does that mean that Shri Masani or 
our party stands for anarchy in indus-
trial and commercial relations merely 
because we do not want Government 
to take for itself too much of power? 
Sir, that is not a fair way of dealing 
with the Opposition or its leaders. 

Then I come to my last point. All 
these powers are being taken by the 
Government-by Government we come 
down to mean the Company Law Ad-
ministration They are more or less 
one and' the same, and the 
Company Law Administration cannot 
be independent. Today the Govern-
ment cannot be independent of the 
interests of the ruling party. The 
Government and the ruling party are 

more or less one and the same. We 
haVe had an exemplification of it yes-
terday between the Cabinet Minister 
and the Whip. The Cabinet Minister 
had a conscience which pricked him 
and therefore he said that they were 
going to give freedom to Members. 
But the Whip, who is also the consci-
ence-keeper of the party had another 
way of looking at it. He prevailed, 
of course, and I congratulate him so 
far as his party is concerned. Similar-
ly, where is it said that the interesta 
of the ruling party are not likely to 
prevail over the conscience of-whoso-
ever might be the incumbent-Com-
merce and Industry Minister at any 
time? Therefore, where is the guar-
antee that political interests are not 
likely to be brought into play in the 
administration of the Company Law? 

Sir, the Company Law is glvmg so 
many powers to the Government. There 
are so many punitiVe clauses in it. In 
fact, it is a wonder how thousands and 
thousands of private enterpreneurs 
are bold enough to come into the 
padma vyuna of the Company Law 
and somehow or other manage not to 
get into jails. The moment they 
found Mr. Mundhra was a mischief-
monger and he had turned' out to be 
an enemy of theirs he was bold 
enough to expose the fact that he had 
given so many political subscriptions to 
them, they discovered suddenly and 
told the whole country about SO many 
illegal things that he was supposed to 
have done. Under so many clauses of 
this par~icular law and so many other 
laws, he was being prosecuted. I can-
not be surprised if he is still under 
some prosecution or the other today 
before some court. How does it hap-
pen that all the other industrialists-
there must be many more Mundhras 
or at least half Mundhras, one-tenth 
Mundhras or even one-hundredth 
Mundhras-,.in this whole gamut of in-
dustrial organisation of our country 
are escaping and this man alone has 
been placed before the courts for so 
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many years and sO many cases have 
been brought against him? 

Shri S. M. Banerjee (Kanpur): 
.Because he paid less. 

Shri RaDga: No, no. It is because 
the Government wants to wink at so 
many of these other things. The Gov-
ernment does not want to run after 
all these people and get into too much 
~f trouble. It is for that reason that 
they are not being troubled. But they 
have got the power and they can 
trouble anybody at any time. That is 
one of the reasons why many of these 
people are making contributions. My 
hon. friend Shri Asoka Mehta was 
saying the other day-Shri Tyagi him-
self said that-that be can understand 
if people like my hon. friend Shri 
Morarka who agree with the ideology 
of the Congress are willing to place 
their contributions for party fund. 
But there are so many of these indus-
trialists who do not agree with the 
Congress, who cannot be said ttl be 
agreeing with the Congress and yet 
making all these contributions. It i. 
because of the punitive powers that 
Government has got in its hands 
which it is able to wield whenever it 
like." when eYer it suits its convenien"" 
;and the convenience of its party. 

Therefore, Sir, I wish to make this 
serious suggestion-I think it has al-
ready been suggested by another-hon. 
friend also-that this Company Law 
Administration should be taken away 
completely from the purview, from the 
authority of the Government and 
placed under the authority of a statu-
tory commhsion. Let that statutory 
commission come to enjoy the same 
kind of independence as the Public 
Service Commission or the Auditor 
General, sO that the ruling party would 
not be able to influence it. The time 
has come when we have got to be as 
careful about the freedom and liber-
ties of Our people as we used to be 
When the British were here. The 
time has now come when we have got 
to save the Government of the day 
from the evil influence.; of the ruling 

party of which it happens to be the 
spokesman in the House. For these 
reasons, Sir, I very strongly urge that 
it is proper that this administrati'~n 
should be taken out of the authority 
of the Government and entrusted to 
an independent commission. 

In conclusion, I wi.;h to warn the rul-
ing party. It is a warning to all of 
us also. We all need, it is true, 
money for financing our political 
parties. Then let us be brave enough, 
heroic enough to face the consequences 
of the people not being willing to give 
money to us or being willing to give 
to us. When Mahatma Gandhi was 
leading the Congress he never suffered 
for want of money. He openly appeal-
ed for crores of rupees, and more 
than 40 years ago he was able 
to get that. He did get that money 
because a few people, a few very 
rich people contributed to the 
tune of lakhs and lakhs in each 
individual case. They did. There was 
nothing wrong about it. I was amazed 
to hear my hon. freind yesterday. He 
seems to have thought that it is n':) 
more immoral to take money from 
companies than to "olIect money from 
various individual in large sums. 
No. There is a world of difference. 
There is a book called Mahatma Gan-
dhi's Relations with a Capitalist-that 
is, the late lamented famous leader of 
ours, Shri Jamnalal Bajaj. There you 
will find published so many letters 
which Were exchanged between Gan_ 
dhi and Shri Jamnalal Bajaj. We 
want such capitalists, We want such 
industrialists Who have got a dhannic 
view of life and who would be pre-
pared to place their funds at the dis-
posal of political parties for a political 
movement. Let the Congre;s also take 
courage in both the hands and go to 
the people. Let them then say that 
they depend upon the people, they 
depend upon the favour of the people, 
they depend upon their popularity 
with the people and their willingness 
to contribute. just as al1 of us are 
looking to them. Let us all go to the 
people. 

Shrl Tyagi: Whv don't you corne 
back to the party? . 
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Shri Ranga: Because I am tired of 
the heroic role you are playing, be-
cause it is so ineffective. Unfortu-
nately, I have played it for 30 years 
and found it necessary in the interests 
of the country to come and begin to 
do the same good work. 

Therefore, let us take courage in 
both hands. On the other hand, it 
would be a confe.;sion on the part of 
the Congress if they persist in mak-
ing these collections that they are no 
longer able to get the same sort of 
mass support of the people by way of 
financial contributions and that they 
are obliged to depend upon this kind 
of contribution. Thus, they would be 
decreeing by their own hand, they 
will be writing down their own politi-
cal finale, and that is likely to come 
out sooner than they hope it to be-
they might be hoping that it may not 
come or it may not come so soan. 

So, Sir, I am not at all in favour of 
the Bill, and when it goes on the sta-
tute-book it goes there inspite of my 
protest. 

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Chairman, Sir, we are now 
in the last stage of our discussion of 
the Companies Bill, and rather un-
usually for a third reading discussion 
my hon. friend Shri Ranga devoted a 
major part of his speech to defending 
my other han. friend Shri Masani who 
is on any computation a redoubtable 
enough fighter to have defended him· 
self during the debate earlier. But I 
can understand Shri Ranga's perturba-
tion because he has already expressed 
his whole hogging opposition to the 
measure before us. 

Sir, this Bill does not satisfy us en_ 
tirely, but I would be less than fair 
if I did not say that as far as it goes 
it is a good Bill. But I should add 
that it could and should haVe gone a 
good deal farther. I e3I)ecially wel-
come the provisions in regard to spe-
cial audit which have been put in lit 
order to bring recalcltrant financlal 
interests to book, but I feel that there 

was no special difficulty in Govern-
ment accepting certain amendments 
which had been put forward in the 
course of the second reading. We re-
call how trade union spokesmen from 
every part of the House had agreed 
that the ceiling ·of retrenchment 
compensation payable to a worker 
when a company was wound up should 
be rai -Jed at least from Rs. 1,000 to 
Re. 2,500. This is a flea-bite which I 
am sure should not have been minded, 
but Government did not see its way 
to accepting this proposition. 

In regard to former managing 
agents turning out in the guise of sole 
selling agents, there also certain at-
tempts were made to plug the loal.'· 
holes, but Government wanted th~t 

even inside of three years form·:." 
managing agents should be appointerl 
as sale selling agents. My submissiJ:t 
is that it was necessary to be a g~ou 
deal more careful, becaUSe we know 
very well the guiles and the power of 
the tribe to which the managing agents 
belong. 

Shri Ranga referred, as was very 
natural, to the very vexed question of 
the contributions of these companies 
to the funds of political parties. This 
matter has been discussed threadbare, 
and I do not wish to add very much to 
it, but since yesterday a statement had 
been made to which Shri Ranga also 
referred, the statement by our hon. 
friend Shri Asoka Mehta, and since 
that statement was contradicted by 
the han. Minister, I want to know 
what really are the facts. 

Shri Ranga: Hear, hear. 

Shri H. N. Mukerjee: I do not wish 
the position to remain as it i~fluid­
one Member contradicting the word )f 
another. I am sure it will take some_ 
time for Government to find out the 
facts or maybe one of Us may have to 
put in a question to find out from the 
Minister as to how much was the 
quantum of contributions to political 
parties and waether it was a fact that 
50 odd companies have made contribu-
tions of nearly Its. 2 crares to the 
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Congress Party funds at the time of 
the 1957 election. But the matter 1$ 
important, and as soon as ever it is 
possible, the facts should be brought 
out into the open. 

The political and the ethical justifI-
cation or otherwise of the contributions 
of these companies to political parties 
has been discussed over and over 
again, but it was rather intriguing to 
find the Minister, SMi Lal Bahad1\l' 
Shastri, saying yesterday that if the 
contributions were left to be made 
only by individuals, then they would 
find deviou;; ways, direct and indirect 
ways, of drawing these monies out of 
the company funds. I know Shri Lal 
Bahadur Shastri was speaking out of 
his abundant experience of these indi-
viduals, who dominate the companies, 
but he was not really enhancing the 
claims of the legislation he was spon-
soring nOr of the company law admi-
nistration When he suggested that indi-
viduals could find out ways and means 
of circumventing the law and ev~n 
though they would pay supposedly out 
of their individual pockets they would 
actually be picking the pocket of the 
company concerned. It the position is 
quite so bad, as Shri Lal Bahadur 
Shastri himself admitted, surely it 
needs ractification. It is good that 
Shri Ranga referred to certain other 
aspects of the non-ethicality, in the 
political texture of our times, of the 
contributions which these companies 
make to political fund, of different 
poli tical parties. I shall not go into 
the matter over again because we have 
had a surfeit of discussion on this 
point. 

I am glad that the question of the 
company law administation was brou_ 
ght up by Shri Ranga, but he did it 
with an object in view which certainly 
I do not support. On the contrary, I 
would like to say that we have found 
the company law administration by 
and large' a very capable organisation, 
and some of its reports have been ex-
tremely helpful and our OIlly grouse is 
that perhaps on account of Govern-
ment's remiseneu, perhaps on account 

of the authority being rather soft in 
regard to certain people, the company 
law administration has not sometimes 
acted with the promptitude that was 
necessary. But we are sure that if 
the company law admini,tration gets 
the moral backing of Parliament and 
the directions of Government in ac-
cordance therewith, then the company 
law administration would behave with 
much greater promptitude and with 
much greater efficiency. and the com.. 
pany law administration which already 
bas begun to strike something like 
terror into the hearts of certain com-
pany promoters, should be really per-
forming a good job and making a real 
contribution to the development of our 
country. I do hope, therefore, that 
Government takes due note of the 
spirit of the debate which has taken 
place and direc~s the company law 
administration to go ahead with 
greater heart and to bring to book 
those who are trying to evade the 
legislation which is being brought to 
the statute-book. 

I discovered quite accidentally yes-
terday was the 80th birth anniversary 
of a great British socialist of our age,-
R. H. Tawney-whose work On the ac· 
quisitive society is known all over the 
world. It L to fight this acquisitive 
society that the impetus to socialism 
bas got so advanced in the world to-
day, and I discovered that some of 
my hon. friends like Shri Masani, for 
example, have begun to put up against 
the idea of an acquisitive society, not 
a socialist society but what they call-
one of their mentors calls-the afflu_ 
ent society. I do nllt mind affluence 
at all. If affiuence brings comforts 
and the opportunities for cultured life 
and civilisation, affiuence certainly is 
very desirable. If affluence could be 
widespread and universal, nat1ll'l111y it 
would be extremely desirable. But 
what we are trying to establish in this 
country is not so much an affiuent 
society, because affiuence for its own 
sake does not appeal to us. In this 
country the ideal oC"',tj'j" .. ..,. ~ ~ 
used to be current and even now it has 
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not died out altogether, and there is 
no reason why it should die out altog-
ther. And we have seen certain amu-
ent cornmunitie... where the better 
things of life, the deeper things which 
really make life worth living, seem to 
be almost forgotten. It is not mere 
affiuence that we are after. We are 
after a kind of society where there 
wil! be equality of opportunity for the 
development of all, and that is why it 
is necessary to fight vulgarity; it is 
necessary to fight the disparity of 
wealth and opportunity which exi"...s, 
and that is why We have to get rid 
of this acquisitive society, this instinct 
for self-acquisitiveness, which has 
created havoc and which, in the pre-
sent day, is absolutely outmoded. As 
against that, we want a socialist so-
ciety and though this legislation is not 
a particularly wonderful landmark in 
our advance towards a socialist society, 
at lea.t it does make some sort of a 
difference, and it does add to company 
legislation certain provisions which 
are rather important, and I therefore 
feel that it is very necessary that we 
should keep in mind this idea of a so-
cialist society where decency would be 
the common practice, because the op-
portunity for full development will be 
open to all. 

So, I feel that the Tatas and Birla3-
am not being invidious, and I am 

only saying it in a generic way--{)f 
our country might do very well better 
by contributing towards resea-ch ins-
titutes and museums and dharmsalas 
and even temples. That kind of thing, 
they could do very much better by 
spending their money than by paying 
pol'tical parties and trying to put 
them in their pocket,. That is why I 
feel that there should also be an ap-
peal to Our successful businessmen. I 
see so many of them here, so very 
able. I do not want to mention names. 
They are here among us and we meet 
them. I do not see why their talents 
and services cannot be placed at the 
disposal of the community. Why is it 
that there should be a continuous carp-
ing criticism of the omcialisation and 

the bureaucracy which exist in Gov-
ernment organisations? Why is it that 
the.;e wonderfully talented people do 
not come and help? Why is it that 
since they are in close touch with 
authority they do not come and contri. 
bute their talents to the service of the 
community? Why don't very capable 
people like Shri Masani, for example, 
think of serving the community first' 
Why cannot people whOse moneybags 
are a little too inflated think that 
more honour will be paid to them if 
the people recognise them as servants 
of the community? Why should posi-
tion in society continue to be measur-
ed by the amount of money which one 
has got? Why should these moneyed 
people go on making perennial com-
plaints that bureaucracy creates all 
sorts of difficulties, that when Govern. 
ment t"kes over something, the mana-
gement goes wrong? Why don't they 
com" and help the management? 
They are here all over the place, only 
to criticise. 

13 hrs. 

Now it is absolutely essential that 
we should pul! together. If we do, 
the acquisitive society will go down 
soon enough, because the verdict of 
history has gone against it. Therefore, 
even though I know it is entirely use-
les3, I make an appeal, even to my 
hon. friend Mr. Masani. After all 
they haVe their talents and these tal-
ents should be placed at the service 
of the community and not utilised for 
criticising the bureaucratic working of 
organisations. 

We have to go ahead, and if we 
are to go ahead, we should all try 
and do whatever we can for the com. 
munity, remembering that recognition 
in an honest society comes not be-
cause of the wealth one has got, but 
only because of the talent which he 
places at the disposal of his country. 
Therefore, I say, Sir, that in fighting 
the acquisitive society, we have to 
take some legislative steps. Here is a 
legislative measure which to a certain 
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extent helps us in our advance to-
wards that goal and though we are 
not entirely satisfied with it, though 
there are very lacuna, though there 
are some minor amendments which 
could have been adopted by Govern-
ment in order to make this measure 
slightly better than it i.;, even inspite 
of all these defects, here is a measure 
which I welcome and I welcome it be-
cause, after all, it will in some mea-
sure, inspite of certain defects, control 
the depredations and similar activities 
of certain interestJ who I find are re-
presented by my hon. friend Mr. 
Ranga. 

Shri Somani (Dausa): Mr. Chair-
man, Sir, the Companies (Amend-
men~) Bill has taken a concrete share 
after long deliberations in the Joint 
Committee and in the House and I 
have no desire at this stage to go into 
a detailed analysis of the pros and 
cons of the various provisions of this 
Bill. Sir, Government already possess 
very far_reaching and great powers 
under the 1956 Act and the various 
powers under this Bill have not only 
been widened and enhanced but cer-
tain new and additional po~ers have 
been added, even beyond the recom-
mendations of the Sastri Committee. 
I would not, however, at this stage 
like to go into the merits or other-
wise of these powers and I will only 
content myself by making a few con-
structive suggestions for the consi-
deration of Government and the Com-
pay Law Department. 

At the very outset, Sir, I would like 
to emphasise that our Company Law 
Department has to play a very 
dynamic and positive role for the 
guidance and assistance of the vast 
number of small and medium dass 
companies which are springing up 
throughout our country. It is the 
declared policy of our Government 
and the hon. Minister emphasised it 
again yesterday, to do everything 
possible to avoid concentration of 
economic power and that means that 
the nl'w entrepreneurs have to come 
forward throughout our vast country 
in the corporate sector. The difficul-

ties of those small scale and medium 
scale companies in complying wi.h the 
various complicated and complex pro-
visions of this Bill have got to be 
appreciated by the Government and it 
is my suggestion to the Government 
that the Department not only at the 
centre but at the various regional 
centres also should hf' .afficien,ly 
strengthened so as to enable the De-
partmen t to function in a really 
dynamic and positive way to assist and 
encourage those who will be comin2 
forward and come into the joint stock 
enterprises, so that they may not be 
handicapped due to lack of expert 
advice in the various upcountry 
centres, to comply with the various 
provisions of this Act. 

I have said on more than one occa-
sion that while I would like the Com-
pany Law Department to utilise their 
vast powerS effectively and drastically 
against cases of serious abuses and 
malpractices, I would at the same time 
u-..:, upon the Depar:ment to overlook 
and not to waste their own time and 
energy, and also the time of company 
managements in pursuing various 
matters of a minor and technical 
nature. I would like to say to the 
credit of the Company Law Depart-
ment that the administration of the 
1956 Act has not given rise to any 
serious complaint of barassment. But 
in view of the fact that the further 
sweeping and far-reaching powers are 
being added under this Bill, it is high-
ly desirable and necessary that the 
Company Law Depa-tment should 
keep this perspec~ive:" their mind, 
not to cauSe any harassment for cer-
tain irregularities of a teachnical or 
minor nature. 

I may also draw the atten'ion of the 
hon. Minister to the impression of the 
foreign companies since it is very 
essen tial under the present condi:ionll 
of difficulties of foreign ,"<change that 
we should do everything to encourage 
foreign investments in our joint s~ock 
enterprises. I would therefore like to· 
draw the attention of Government to 
the apprehensions which have been ex-
pressed by their organisations, that is· 
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the Associated Chambers of Commerce 
in regard to the various powers which 
the Government and the Company 
Law Department have taken under 
these provisions. I am not going into 
the merits of these powers, but I 
want a healthy convention to be esta-
blished in (he administration of the 
Company Law Department so that all 
these apprehensions and fears will not 
be entertained. For instance, I may 
refer to one or two important provi-
sions of the present Bill,-the restric-
tion that has been imposed on the 
decbration of dividends without a 
proper provision for depreciation. Al-
ready this provision during the last 
two or three days has caused a sub-
stantial set-back in the values of cer-
tain equity shares and it is highly 
desirable that nothing should be done 
under the provisions of this Act to 
shake the confidence of the investors. 
'They should realise that so far as 
reasonable return to the inves:ors by 
new companies or companies with a 
substantial programme of expansion 
are concerned, the Company Law 
Department should exerciSe these 
powers under this clause in a manner 
which wilJ not adversely effect the 
flow of capital for productive enter-
prises. It is only fair that certain 
·criteria should be laid down, in con-
sultation with commercial interests 
concerned, about the policy which the 
'Company Law Department should 
follow in giving their approval to 
'cases where dividend has to be declar-
ed even though the provision for de-
preciation may not be adequate. It is, 
therefore, necessary, in order to 
~ustain and encourage the present 
favourable atmosphere for capital 
formation that these apprehensions 
which have been caused in the stock 
exchanges due to this clause should be 
;allayed in a manner which will be 
conducive to the growth of the deve-
lopment which we have all b, view. 

Similarly, there are other provisions 
like the power to intervene in selling 
agency agreements or the pOwer to 
allow inter-company investment 

• 

where alSO it should be possible for 
the Company Law Department to 
to evolve certain healthy conventions 
which will allow them to dispose of 
these matters in a manner without 
causing any undue harassment to those 
concerned. 

As I was pointing out the other day, 
the difficulties of the Department in 
com:ng to a conc!usio!l about the fair-
ness of the terms and conditions are 
quite genuine. I WOUld, therefore, 
request that a proper study Of the 
sales techniques that are followed not 
only but throughout the world should 
be made available to the company law 
department so that within the four 
corners of certain broad principles 
governing the various industries, no-
thing is done to intervene in the 
genuine functioning of the companies, 
so far as their internal administration 
is concerned. 

I would also like to emphasise that 
no red-tape or no delay should occur 
in the disposal of the various points 
which will come up now for the 
approval of Government inasmuch as 
various clauses make it compulsory 
upon the company management not 
only to seek the approval of the share-
holders, but having secured that, also 
to seek the approval of the company 
law department. The other day, Shri 
V. T. Krishnamachari, the former 
Deputy Chairman of the Planning 
Commission said in some economic 
conference in Kerala that one lesson 
we can learn from the two successive 
Five Year Plans is the vital need to' 
ensure administrative efficiency and 
integrity in the execution of our Plans. 
Since the company law department is 
going to play a very significant role in 
the functioning of the joint-stock 
enterprises which play a vital role in 
our national economy, it is very desir-
able that the standard of efticiency in 
the company law department should 
be of such a character as will lead to 
prompt disposal of cases which are 
brought before it either for approval 
or for deciSion, etc, 
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It is the delays which have created 
a lot of appre1iensions in the minds 
not only of companies here, but even 
in the minds of foreign investors. Here 
I am not referring to the company law 
department alone; in regard to 
various proposals submitted to the 
various Government depar:ments, it 
takes an unduly long time and the 
foreign investors who show some 
interest lose the initiative and ulti-
mately it is to the detriment of our 
national economy, simply because the 
propo,als are not processed in proper 
time and we lose the investments that 
otherwise could have been expected 
from those foreign quarters. 

I would like to say a word about 
this controversy of political contribu-
tions. Although I myself do not hold 
any strong views one way or the other, 
I would like to clear this misunder-
standing. Our respected friend, Tyagi-
ji, yesterday said something which 
was also, supported by some others if 
there was some sort of a compulsory 
levy on sugar or textile industry for 
making contributions to the Congress 
organisation. I know something about 
the way in which these collections 
were made. 

So far as the Ministers are concern-
ed, they had nothing to do whatsoever 
with it-which companies contributed 
io what manner. Certain friends who 
had sympathy with the Congress did 
voluntarily organise certain contribu_ 
tions from those companies which had 
sympathy with the Congress organisa-
tion. It is true that this collection was 
somewhat based on the turnover of 
each organisation. But I am aware of 
many of the companies in the textile 
industry which did not pay at all. I 
also know those companies which paid 
much less, although there was some 
sort of friendly understanding that 
these voluntary contributions may be 
on the basis of certain fonnula and 
turnover. Therefore, it is completely 
wrong to say that any sort of compul-
sory levy was at any stage imposed. 

What I do not understand is, the 
whole question is not being tackled in 

the manner in which it should be. It 
should be part of our election proce-
dure. If we do not want huge funds 
to be spent on elections, thOse who are 
so much critical of this clause should 
try to amend the elec!ion law or take 
certain measures which will enable our 
elections to be fought in a manner 
which will not involve huge funds. So 
long as huge funds are necessary, it 
is in the interest of democracy that 
this open way of collecting contribu-
tions should not be banned. 

I was recently in the United States 
when the Presidential election cam-
paign was going on and I saw huge 
amounts being collected from various 
quarters by both the RepUblicans and 
Democrats. There is a convention 
there--I think perhaps it is a statutory 
obligation-that these two parties have 
to publiSh their collections for the 
infoO'IIlation of the public. That is, of 
course, a very healthy convention. 
When the contributions made to poli-
tical parties are publicised in the 
balance-sheets of the companies, it 
ensures that there is no secrecy kept 
about the contributions. The contri-
butions from individual persons will 
lead to more serious consequences than 
contributions from companies. This 
ell'ort on the part of several friends to 
ban companies from making voluntary 
contributions cannot be justified on 
any ground. If you ban it, you must 
take certain measures to see that elec-
tions can be fought much cheaper, 
without need of such huge funds. But 
so long as these funds are necessary, 
1 do not see any logic in banning the 
companies, who of their own accord 
may contribute and who are now com-
pelled to disclose their contributions 
to the political parties. 

I would not take more time by 
referring to the various clauses. We 
arp now on the threshold of the third 
FiVe Year Plan when a rapid pra-
gramme Of industrialisation is 
envisaged in the private sector. 
Thousands and thousands of new com-
panies have to spring up in the cor-
porate sector and it should be the duty 
and responsibility of the company law 
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department to take all positive 
measures to see that the smooth and 
healthy functioning of the corporate 
sector is no! ham pared by the various 
restrictions that have been embodied 
in this Bill. Even bad law if it is pro-
perly administered, it can cease to be 
an instrument of harassment. It is in 
that spirit of proper and efficient 
administration of this complicated 
legislation that I look to the company 
law department to rise to the relpon-
sibilities which have been cast upon 
them in a manner which will take care 
of the dynamic needs of our industries. 

Shri A. C. Guha (Barasat): I wel-
come this Bill. I am particularly 
happy that the House has accepted the 
Bill more or less as it emerged from 
the Joint Committee. There have been 
some modifications; that was but 
natural. In General, the House has 
accep:ed the recommendations of the 
Joint Committee. The Companies Act 
was passed four years ago and it came 
into operation from 1st April, 195ft 
This is the fifth year. We have got the 
reports of the three previous years. 
The report of the fourth year may be 
under preparation; the fourth year 
ended on 31st March, 1960. 

After the first year's report, the 
Sastri Commit~ee was appointed to 
review its workings. It was thought 
then that the committee was appointed 
too early~ Anyhow, the committee 
made certain useful recommendations 
and the Bill embodied most of them. 
Certain other things which the com-
pany law department thought neces-
sary have also been put in. the Bill. 

The special fea:ures of the present 
Bill are special audit, some provisions 
about interlocking and speculation in 
shares. prevention of some bad busi_ 
ness practices like managing agents 
appearing in different forms like sell-
ing agents, etc. These are useful 
provisions. Also, some provisions have 
been made to curtail the privileges so 
long enjoyed by what are caUed pri-
vate companies. The private com-

panies in some cases are big enough-
more or less of giant size-eontrolling 
some public companies also as mana-
ging agents. So, there was no justi-
fication for some of the immunLies 
enjoyed so long by the private com-
panies. Even now certain immunitie:J 
have been allowed under this Bill. I 
am not sure how long these amenities 
will be allowed to continue. If the 
private companies do not behave pro-
perly, it may be necessary for Gov-
ernment to come before the House for 
a further modification curtailing the 
privileges and immunities of private 
companies. 

Much has been said about clause 98, 
which relates to contributions to poli-
tical parties. My hon. friend, Shri 
Ranga, today also devoted prac ically 
his entire time on this one topic. He 
argued that the Governme t should 
have the least authority or control in 
the affairs of any company or in the 
public life of the nation. These are 
days of governments taking greater 
and greater powers. We are thinking 
of a welfare State taking control of 
all the spheres of public life or many 
fields of public life, in a controlled 
society. If Professor Ranga dreams 
that day will come when the Govern-
ment will have the least control over 
anything, then I think he is living in 
his own world of imagination. 

Shri C. R. Pattabbi Raman (Kum-
bakonam): Paradise. 

Shri A. C. Guha: Yes, Paradise. We 
also, at one time, cherished that idea. 
Gandhiji taught us to believe, "the 
government which governs the least 
is the best government." This idea 
has been inherited even before 
Gandhiji from Tolstoy, Thoreau and 
others. But these days are gone. Now 
Governments are taking more and 
more powers, authority and control 
over everything, including private life, 
in most of the States. The eonsump_ 

. tion of daily necessities of life of an 
individual are also controlled by the 
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Government. Even in India, though 
now it is not so much controlled, yet, 
a few years ago, the consumption 
goods were con :rolled in distribution. 
So, the days of expecting a regime 
where the government will have no-
thing to do or will have the least con-
trol over the companies are gone. We 
must be prepared to have greater con-
trol by the Government. 

13·20 hrs. 

[MR. DEPUTy_SPEAKER in the Chair) 

He said that his party does not stand 
for laissez faire. Then what is he 
s .anding for? He does not like gov-
ernmental control. Then, surely, he 
rome" to the theory of laissez faire. 

Then, we should also realise that we 
are passing through a planned eco-
nomy. The first and second plan 
periods are over and we are entering 
the Third Plan period. We have also 
decided to establish a socialistic pat-
tern of society. For all these things 
governmental control is necessary even 
in the private sector of industry and 
bus'ness. Without that nothing can be 
done for the implementation of the 
schemes in the Plan and also for the 
implementation of the socialistic pat-
tern of society. Socialism means con-
trol over the society by the Govern-
ment. So, private life has to be regu-
lated by the Government according to 
the policies of the Government. 

Coming to clause 98, I should say 
that I do not see anything wrong or 
immoral in it. It is the inherent right 
of citizens, as also of corporate bodies, 
to contribute anything they like to any 
political party or a charitable society. 
Because of the taxation policy of the 
Government, except for very few big 
people, ordinary people have not much 
surplus money to contribute to any 
charitable or even for political pur-
pose. In our earlier days we had to 
depend for our political works on 
small donations and door to door col-
lect'ons. I think that is not possible 
nowadays. 

1442(Ai) ~. 

I do not like to say anything about 
the election expenses. Election ex-
penses may be small or big. Even if 
the election expenses are reduced, the 
political parties will have to depend 
upon public donations, and those dona-
tions can only come from the capital-
ists or big business magnates, rich per-
sons. The middle class or the lower 
middle class people have hardly any 
surplus money to contribute to these 
parties. If a rich individual Or a capi_ 
tal'st can contribute to a political 
party, I do not see what objection 
there can be for a corporate body, a 
pub:ic company, contributing to a poli-
tical party. As the previous speaker 
said and I am glad that there has not 
been any levy; there should not be 
any objection to voluntary contribu-
tions. 

Yesterday, my hon. friend, Shri 
Tyagi, waxed eloquent that this would 
lead to corruption. I admit with regret 
that there is corruption not only in 
the administration but also in the pub-
lic life, even in education department. 
Corruption is increasing at a rapid 
rate and I think the Government 
should take note of that and see what 
effectiVe steps they can take to stop 
this corruption which is growing in 
every sphere of public life. But I do 
not see any reason to connect corrup-
tion with contribution by corporate 
bodies to political parties. 

Professor Ranga said that all the 
political parties, though they differ 
among themselves in their ideology 
and programme, have this one common 
factor, common agreement of opposing 
this provision of corporate bodies mak-
ing contributions to political parties. 
It is a queer thing. When they can-
not agree on any effective matter, 
when they cannot agree on any pro-
gramme or ideology, they can agree 
only on this minor, insignificant and 
irrelevant matter simply because they 
have one common caUSe i.e., to spite 
Congress, to hit Congress, to injure 
Congress, the ruling party. That is 
the only common factor which made 
all the opposition parties, differin'g 
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among themselves bitterly, to combine 
in a bid to oppose this provision. We 
should not take that opposition so 
serio~ly. Had they their own powers, 
surely they would not have come for-
ward in this House with this opposi-
tion. 

Then it is not only the ruling party 
that is getting contribution from the 
corporate bodies. Other parties also, 
particularly those parties which have 
got some infiuence in the labour field, 
they also can expect a share of the 
contributions of corporate bodies. Be-
cause, these capitalists or whatever you 
may call them, they are shrewd peo-
ple. Even during the British days 
they were making contributions to the 
Government as also to the Congress, 
because they thought Congress one 
day might come to power. So, they 
thought it prudent to make contribu-
tions to the Congress. Of course, Bome 
of them had real inclination to help 
the Congress and some of them had 
their sympathy for the Congress. That 
also prompted them to make contribu-
tions to the Congress. Even now most 
of the rich people, most of those who 
are interested in developing industries, 
they think, and I feel they justly 
think, that the Congress can give them 
certain things, not by way of any ille-
gal or unjustified privileges but simply 
by providing them the proper facilities 
for developing their industries. That 
is the only consideration for which 
they may prefer to giVe to the Con-
gress. But for other considerations, 
surely, they are making contributions 
to other political parties also. 

The Companies Act, even in the 
unamended form, gave great powers 
to the Government and the adminis-
tration. The amending Bill is giving 
funher powers to the administration. 
It is necessary that the Company Law 
Department or the Government should 
exercise those powers properly and 
there should not be any spirit of 
harassment. There should be a spirit 
of co-operation both on trie side of 
c8mpany promoters as well as on the 
side of the Company Law Department. 

I am glad that Shri Somani has stated 
that so long there has been no com-
plaint of undue harassment by the 
Company Law Department. I hope 
that spirit will be maintained. Also, 
there should not be any delay in dis-
posing of cases. I think there have 
been some complaints about delay, and 
delay means, indirectly or directly. 
some sort of harassment and also some 
financial loss. So, there should not be 
any delay. 

When I refer to the efficiency of the 
Company Law Department or the Gov_ 
ernment as such, in exercising the huge 
powers invested in them by this Act 
and by the present Amending Bill, I 
should also refer to what was previ-
ously emphasized. 

The Bhabha Committee on the re-
commendation of which the first Com-
panies Bill was drafted definitely re-
commended that the administration of 
the Companies Act and related matters 
should be placed under one authority. 
Of course, they suggested a special 
authority but then the Government 
and Parliament decided that instead 
of a special autonomous authority it 
should be a department of the Govern_ 
ment. That is another matter, but the 
relevant point here is that Company 
Law cannot be separated from other 
relevant matters because, in that case, 
it cannot function properly. 

I would like to draw your attention 
to what has been stated in the Third 
Annual Report on the working and 
administration of the Companies Act 
on page 2. It says: 

''While these basic factors neces-
sarily slowed down the pace of 
progress, the existing administra-
tive arrangements, under which 
the Department of Company Law 
Administration is at present res-
ponsible for only some aspects of 
the problem relating to the struc-
ture and working of the corporate 
sector, hindered the emergence of 
an integrated and coherent policy 
relating to this sector and render-
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ed even its essential supervision in 
the public interest somewhat diffi-
cult." 

This is a point on which Government 
should devote its attention. Moreover, 
when the Bill was passed in this Par-
liament, the then Finance Minister, 
Shri C. D. Deshmukh, who piloted the 
Bill, declared: 

"The responsibility of this De-
partment will include not only the 
administration of the Companies 

. Act but also such other institutions 
as are closely connected with the 
operations of the companies, name-
ly, stock exchanges, financial cor-
porations, capital issue control 
etc." 

That should be taken as the commit-
ment for the Government,-even 
though that Minister might have ceas-
ed to hold office. 

I am not much concerned about the 
financial corporations but I feel that 
the stock exchanges and capital issue 
control should be under one and the 
same authority, whichever be the min-
istry. I do not care about that, but 
the same ministry and the same de-
partment should have the control of 
Company Law Administration as also 
of the stock exchanges and capital 
issue control. 

A few years ago a law was passed 
for the control of the stock exchanges. 
I do not know how far the provisions 
of that Act have been implemented by 
the Government. That is an important 
matter. This Bill has tried to prevent 
certain unfair and undesirable prac-
tices, particularly, regarding specula-
tion in the share market. Unless stock 
exchange control is also put under the 
same administration as the Company 
Law Administration, I think proper 
regulation of the stock market cannot 
be done and Company Law Adminis-
tration also cannot discharge its duties 
properly. 

JIlr. Deputy-Speaker: Hon. Mem-
ber should realise that this is the third 

reading stage. He should limit his re-
marks to what is permissible in the 
third reading. I would request him 
to be brief. 

Shri A. C. Guha: 20 minutes, or 
even more have been allowed. I have 
not taken'so much time. 

Mr. Deputy-Speaker: 20 minutes 
for each have been allowed? 

Shri A. C. Guha: Only one point 
more and I shall finish. 

We have been working for the de-
centralisation of financial authority 
and economic power. For that the 
smaller man should have the opportu-
nity to develop industrial enterprises 
and also public or private companies. 
I do not know how far this Company 
Law Administration can help the smal-
ler men in this matter. At least they 
should get due consideration as regards 
administrative matters. But I feel the 
finance bodies can help the smaller 
men to develop new industrial enter-
prises and to start new companies. 
For that also there should be effective 
liaison between the finance corpora-
tions and the Company Law Depart-
ment. So I think that the Company 
Law Department should try to help 
the smaller men and thereby try to 
implement the important policy of the 
Government, namely, decentralisation 
of wealth and of economic power and 
authority. 

Mr. Deputy-Speaker: I have to call 
the hon. Minister at 2.10 and I find 
that there are still a dozen hon. Mem-
bers standing up. I would request 
each hon. Member not to take mOl'. 
than ten minutes. In the third readint 
at least they should confine themselv. 
to the field that is permissible. 

Sliri D. C. Sharma (Gurdaspur): 
Those who have spoken already should 
not be given a chance now. 

Mr. Deputy-Speaker: It is a good 
idea, but I cannot make it a rule. I 
will request those who have spoken 
that they should try to abstain because 
some of the hon. Members who are 
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rising in their seats have already made 
a substantial contribution in the 
second rea dinK 

Pandit K. C. Sharma (Hapur): Mr. 
Deputy-Speaker, Sir, I welcome this 
Bili because it has a more scientific 
approach to a very important problem. 
It has made provisions for better ac-
counting and for better management. 
Both of them are very necessary for 
any corporate organisation, much more 
so in the field of commerce and indus-
try. It also seeks to give greater SCOPe 
for initiative to men of wisdom and 
courage who would have greater care 
to look to, what are called, the social 
values than an element of society 
which lives on profiteering alone. I 
pay my tribute to the hon. Minister of 
Commerce and Industry because I 
find from this that he has done a sig-
nificant service by bringing forward 
this Bill before the House. 

A point has been made about the 
contribution to political parties. I do 
not like to dilate much on this point. 
I sympathise with the Opposi-
tion in this respect to the extent 
that in England the Conservative 
Party gets the finances from the cor-
porate bodies because the Conservauve 
programme is the same as that of tne 
industrial magnates, that is, they serve 
the magnates by taking the money 
because their programme is the same. 
They think on the same lines Tne 
Labour Party gets contribution~ from 
the labour unions and it stands with 
the labour in bringing about a system 
of government or of production which 
is much more in accord with the aspi-
rations of the labourers or the worun. 

In India, unfortunately, the question 
is not that of thinking on the same 
lines but the question is that of stabi-
lity. There are two parties in the 
field. One is the Congress and the 
other is the Communist Party. The 
other parties are insignificant so far 
as their political conceptions are con-
cerned. They are vague and have got 
no clearcut policy. In practice they 

are unhealthy. For the consideration 
of the question at issue they do not 
make a very important point. The 
other party in the field is the Com-
munist Party. The Congress alone can 
deliver the goods in the sense that 
the Congress has been ruling and has 
been able to secure stability in the 
country. It has opened the way to 
progress both in the private sector and 
in the public sector. There might be a 
difference of opinion between the pri-
vate sector and the public sector or 
between the Government and the prt-
vate entrepreneur, but stability is 
necessary for commerce and industry. 
What the Communist Party stands for 
is certainly instability and ultimately 
chaos. If chaos comes, trade and com-
merce are not likely to flourish. If 
companies pay contributions to the 
Congress, they pay it because they 
think that stability is essential for 
industrial growth and development and 
that stability is possible only through 
Congress rule. To say that there is 
this bargain and that bargain is going 
too far and is a cheap sort of criticism. 
Only one thing I want to add and 
it is this. A research section should 
be opened to find out ways and means 
of bringing a more scientific approach 
in the administration of corporate 
undertakings so that a more progres-
sive and a more dynamic programme 
may be taken in hand by the private 
sector in co-operation with the public 
sector. 

Shrl Damanl (Jalore): Mr. Deputy-
Speaker, I want to thank the Members 
of the Shastri Committee and our Joint 
Committee for the hard work and in-
telligence used in simplifying this Bill 
and trying to plug the loopholes in the 
Bill. This is the most important Bill 
which governs the corporate sector of 
our country. In plugging the loopholes, 
some provisions are amended Or intro-
duced in such a way that, in the long 
run, they will not be beneficial for the 
development of the corporate sector 
or industries and trade, but will create 
more difficulties, without any advan.t-
age to the investing public or to the 
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Government: for example the clause 
on special audit. 

All the accounts of the corporate 
sector are being audited by chartered 
accountants reco&nised by the Gov-
ernment. Over and above this, the 
Government has got the power to in-
vesigate anything if their attention is 
drawn to mal-practices in the accounts 
of any company. A special audit will 
create confusion among the members 
or shareholders of the company. Some 
persons may, on account of prejudice 
or something else, approach the Gov-
e~nment or the Company Law Admin-
istrator with a request for special 
audit. As soon as this is known to the 
public or the shareholders, the prestige 
of the company will be hurt. Whether 
there has been malpractice or not will 
be seen after the audit is completed. 
In the beginning, it will affect the pres_ 
tige of the company. I request that, 
before allowing the audit, sufficient 
chance should be given to the manage-
ment to explain the position and satisfy 
the Government. After that, special 
audit should be allowed. This will be 
helpful to the shareholders and the 
country and to the management. No 
immediate drastic action should be 
taken only on a simple complaint of 
saine prejudiced person or sharehold-
ers. There should be thorough investi_ 
gation. The company should also be 
given a chance to explain the position 
and satisfy the Company Law Admin-
istrator and the Government about the 
so-called malpractice alleged by cer-
tain persons. That would be a fair 
deal and I think the Government will 
consider this point. 

Then, comes the question of declara-
tion of dividend At present dividends 
can be dedared' without making ade-
quate provision for depreciation or for 
covering previous losses. If this pro-
vision is tightened, it wiII be harmful 
for new companies as well as for old 
companies, because, the maintenance 

• of a dividend regularly is very healthy 
thing. That is a question of the pres-' 
tige of the concern. There are certain 
clauses under which once dividend is 
discontinued, some investment is dis-

continued, or they have to liquidate 
investment because they cannot keep 
tnose shares on which they do not 
declare dividend. Business conditions 
do not continue to be the same every 
year. Sometimes they are better; 
.ometimes they are not better. If this 
rule is tightened, that would bring 
more difficulties. Therefore, I request 
that some lenient consideration should 
be shown in implementing this section. 

Sections 369, 370, 372 and 295 relate 
to in ter locking of the funds of one 
company in other companies. The 
tigh tening of this provision has been 
made on the basis of a few cases where 
mis-use has taken place. If an overall 
enquiry is made, it will be seen that 
this investment is made for the better-
ment, for the development of indus-
tries of the country. Some few people 
have used this in a wrong way. That 
does not mean that those people who 
have done rightly, for the benefit of 
development of industries should be 
penalised or subjected to restrictions. 
The shareholders are the owners of the 
concerns. If such investments are ap-
proved in the general meeting of the 
shareholders, such restrictions will not 
be in the interests of the development 
of the corporate sector. These restric-
tions on investment from one company 
to another would check the growth of 
our industries. This would not help 
very much. It should be seen whether 
the investment is done for the benefit 
of the concern or for some other reason. 
If it is in the interests of the concern, 
that should be allowed. If it is not in 
the interests of the concern, that 
should be checked. On the one side, 
our Government is restricting and 
squeezing credit and they have in-
creased the margin to 50 per cent on 
the advances. They have also put some 
restrictions on advance by banks. On 
the other hand, this provision seeks 
to restrict investment by one company 
in another company, which is in the 
interests of the investing com~y. In 
this matter, I think some leniency 
should be shown or something should 
be done so that proper use is made 
and advantage is derived and there is 
no mis-use. That would be in the 
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interests of the nation, in th~ interests 
of the country and the investing pub-
lic also. 

The appointment of the manager 
and his re-appointment also require the 
approval of the Government. I think 
this clause also will be harmful. I can 
understand the appointment of the 
managing director or managing agent 
or that kind of thing. Now, the ap-
pointment of the manager is also going 
to be approved by the Government. I 
think it will create difficulties and 
confusion. Therefore, in this case also, 
some leniency should be shown. 
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Shri Basappa (Tiptur) : While 
welcome this Bill in the third read-
ing, I also wish to pay my tribute to 
the company law administration. 
Similar tributes are also due to the 
Joint Commiaee which went into the 
whole Bill. 

What I notice is that the difficulty 
comes in admmistering these laws, in 
implementing them. It has already 
been said by Shri Somani, and Shri 
Guha has also referred to it, that 
while administering this law, care 
should be taken in all respects. What 
happens is that either the law that we 
pass is sometimes not administered at 
all, or, if it is administered, it is done 
in a way which harasses the people. 
So, these things should be guarded 
against. I hope the administration 
and the Ministry will take care to see 
:hat this aspect of the matter is borne 
in mind 

in the course of the debate, we have 
noticed three trends of opinion--one 
an extreme of having greater and 
greater control over public companies, 
another repre3ented by Shri Ranga 
and Shri Masani that there should be 
the least control over these companies, 
and a third the via media which has 
been expressed by Shri Somani and 
others that care should be taken in 
administering the law. Government 
has more or less adopted the vi 
media, and so this is a welcome 
measure. 

In the context of the socialist pat-
tern of society that we are evolving, 
it is very necessary that the Company 
Law Administration should be geared 
up properly. Considering the com-
plexity of the situation that is now 
developing, it is very necessary. 
Looking at the question from this 
point of view, we find that controls 
also are inevitable. I am told that 
even in other countries, there are 
greater controls in regard to the admi-
nist1'lltion of companies; of course, 
they may be a little more voluntary 
there, but they are there. 

14 hrs. 

In this connection, I want to draw 
the attention of the House to one 
particular clause that has been dis-
cussed very much in this House, and 
Shri M. R. Masani also has dwelt on 
it at great length, namely clause 99 
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w mch refers to sole selling agen ts. He 
01<" said that this particular clause 
11as made a greater llll'oad into com-
pany administration than any of the 
othe,' clauses. But I would point out 
:hat the control that we are exercising 
in our country is not very much as 
compared to what obtains in many 
other countries like UK or USA 
where there are greater controls, 
though thev may be a little more 
voluntary. For example, I was quot-
ing the other day instances as to how 
the appointment of sole selling agents 
can act prej udicial to the interests of 
the shareholders, and how in the name 
of sole selling agency, many things 
are being done in this country. I 
know very little of company adminis-
tration, but from the little knowledge 
that I have, I could see that they can 
do a lot in playing with the money in 
whatsoever manner they like; and 
they get very good commission also. 
The hon. Minister himself was saying 
that the commission earned by them 
by way of sole selling agen ts is some-
times more than what they earn as 
managing agents and so on. Therefore, 
we should take care to see that either 
information is called for or some 
check is imposed. There must be a 
machinery to see that those conditions 
are also altered, if it becomes neces-
sary to do so. 

In regard to the time-limit, I would 
have very much wished that even the 
time-limit of three years should have 
been further limited. But I was 
surprised when Shri Morarka was 
saying that it should be raised from 
the present limit of five years to ten 
years and so on. Of course, there 
may be difficulties. In fact, I had 
anticipated Shri Somani when he 
said that there would be many diffi-
culties if this provision regarding the 
terms and conditions of sole selling 
agencies was applied, because Govern-
ment would be exercising so mueh of 
control over them, and so on. But if 
the Company Law Administration 
gear< up its machinery, it would be 
possib'e for them to look into the 
matter and see that those difficulties 
are solved. So, I SIly that these diffl-

cui ties should not come in the way 
of this prOVision. 

We must see that the law is admi-
nistered properly, and to the satis-
faction of all, for, only by doing so, 
can we achieve the objective that we 
have in view. 
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Shri Nathwani (Sorath); 1 welcome 
the Hill, but 1 do nnd that in one 
lnlportant respect, there 15 a lacuna, 
and it arises tIllS way. The questJ.on 
has arisen whether a company is a 
citizen or not. Certain .I!'unC1amental 
Rights are conferred upon the CltiZens 
of tIllS country. Under the Constitu-
tion, the question has often arlSen 
Whether a company is a citizen or 
not, because a company carries on 
bUSiness, a company has a right to 
own property and so on. These are 
Fundamental Rights, and when a 
company goes to the court and tries 
to safeguard its rights, the question 
has arisen whether a company is a 
citizen or not. The Supreme Court 
has avoided deciding this issue since 
the last ten years. In the year 1955, 
we had the Citizenship Bill. At that 
time also, this point was taken up by 
some of us, and we asked this House 
and the Government to decide this 
question at that time, and to lay down 
the tests which would determine whe-
ther a company is a citizen or not. 
At that time, we were again and 
again told by Government that the 
proper occasion would come when we 
took up the Companies Act. The 
time has now come, but nothing has 
been done about it, and our voice 
seems to be a cry in the wilderness. 
I have been told repeatedly by some 
of the judges, and even by one of 
the judges of the Supreme Court only 
the other day, that they avoided 
deciding this question because very 
important rights would be frittered 
away in that case, if a company is 
held not to be a citizen. 

As regards contributions by public 
companies, I do feel that the provi-
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sions as they are just now could have 
been improved, if we had made some 
provision for giving further publicity, 
and that publlcity could have been 
on the lines indicated by the Chief 
Justice in the Bombay case. When I 
was listening to my great friend Shri 
Ranga, I began to wonder, because he 
has severely criticised in his speech 
not merely the provision regarding 
contributions by companies but also 
various other provisions of this Bill. 
I began to wonder whether he was 
not a Member of the First Lok Sabha 
and a party to the passing of the Act 
in 1956. Further, I began to wonder 
whether he was not a Member of the 
Joint Committee and a party to the 
exis ling provisions of the Act. I 
never knew him as being opposed to 
anyone of the provisions, particular-
ly the provision contained in the 
existing section 293. But it is of 
course open to any hon. Member to 
acquire further maturity and to 
change. 

Shri Ranga: On a point of perso-
nal explanation. I did not mention 
any particular clauses or sections and 
then say that those clauses or sections 
are obnoxious to me. I only said that 
I did not want the power of the State 
to be increased. That was all. 

Shri Nathwani: Then by amending 
the present section, we are putting 
restrictions on the power to make 
contributions to political parties. As 
the law stands today, there are wider 
powers, which are now proposed to 
be restrained. So if he has any objec-
tion to wider powers being given, he 
should have welcomed this provision 
which restrains those powers. But I 
leave it aside. I have not got suffi-
cient time; otherwise, I would have 
gone into this aspect at greater length. 

Shri Tangamanl (Madurai) : Sec-
tion 293 does not refer to contribution 
to political parties. It merely refers 
to charitable purposes, purposes not 
connected with the company. We 
are now specifically mentioning con-
tributions t.o political parties. 

iShri NaUlwani: thuught the 
expresslOn ·cnarli.a!He purposes or 
omer purposes' would inClude political 
purposes. That is an elementary 
thmg. 

~·ears were expressed even ill 1955 
mat tne Wider powers wIDch were 
tilen vested In the Government would 
namper the floatation of companies 
and capital formation and indlrectly 
affect the rapid industrialisation of 
the country. But fortunately, these 
fears have been proved to be un-
founded. The reason is that the pro-
visions which were then enacted and 
which are nOW being strengthened 
have been administered, on the whole, 
in a very satisfactory manner. 

As regards the administration of the 
Act, it was stated even by Shri 
Somani that he has no cause for 
serious complaint. He pleaded for 
technical irregularities not being treat-
ed rather harshly. I think he is right 
in doing so. But on the other hand, 
I understood Shri Asoka Mehta to say 
that there was great administrative 
leniency being shown. 

Shri Asoka Mehta (Muza1farpur): 
I said 'judicial'. 

Shri Nathwani: So it is not admi-
nistrative leniency. I stand corrected. 
So far there has been no serious com-
plaint made even against the admi-
nistration of the company law. 

Before I sit down, I want to make 
a humble suggestion to the hon. Min-
ister. We have made several changes. 
This is a 215-c1ause Bill, and the Act 
is the largest piece of legislation now. 
It would be a great boon to the public 
if Government bring out very soon 
after this Bill is enacted into law a 
publication showing the existing pro-
visions and along with them in tabu-
lar form the amended sections, so that 
at a glance any layman can also have 
an idea of the manner in which these 
changes have been ma"de. 

Before I conclude, I want to con-
gratulate the hon. Industry an"d Com-
merce Minister who showed ereat 
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[Shri NathwaniJ 
consideration to the views of the 
Members who differed from him. 
should also compliment his able assist-
ant, the Minister of Commerce, who 
piloted this Bill. Lastly, all the Mem-
bers of the Joint CommiUee would 
like me to pay a tribute to you who 
conducted most ably the proceedings 

Mr. Deputy-Speaker: Nothing should 
be said about the Chair, whether it 
be complimentary or otherwise. 

Shri Nathwani: Every Member 
would agree with me when I say that 
but for your being the Chairman . . . 

Mr. Deputy-Speaker: I would re-
quest him not to make that reference. 

Shri Natllwani: ... the Comittee 
would not have completed its deli-
berations within the period during 
which it did. 

Mr. Depnty-Speaker: It is so kind 
of him. The hon. Minister. 

Smi Kanungo: My duty is pleasant 
and very simple. It has been so 
because of the hard work put in and 
consideration applied by the Members 
of the Joint Committee during the 
days when the Bill was before them. 
The very fact that the Bill, as amend-
ed by the Joint Committee, has, by 
and large, been accepted by the 
House without any violent opposition 
shows that the Bill has the blessings 
of the House as a whole. 

Out of the 215 clauses of the Bill, 
three or four, to my mind, are worthy 
of serious consideration not on prin-
ciple but on the amendments, as they 
are important from the point of view 
of management of corporations. It 
would have been a happy thing if 
there were no necessity for proposing 
the amendments which had been 
passed. To give an example, clauses 
136 and 120 would not have been 
necessary at all if there had not been 
bad cases. I have replied already to 
the apprehensions which have been 
voiced by some Members about the 

difficulty which may be encountered 
In capital formation and industrial 
progress. Incidentally, I may mentIOn 
that what we have done in clause 136 
is merely to have the powers, because 
there must be some authority to judge 
the bona fides of inter-company 
investments. With the sanction of the 
shareholders and the approval of the 
Central Government, there is no limit 
to it, provided the objects are bona 
fide. That disposes of the doubts 
which Shri Damani has voiced. 

Regarding the provision for special 
audit, on which there has been some 
amount of difference of opinion, this 
is a power merely to find facts and it 
would hurt the corporations much less 
than inspections would. I hope, and 
I have reasons to hope that the powers 
under this clause will not be called 
upon to be operated. 

By and large, as I have said already, 
the clauses have the support of all 
sections of the House. I only hope 
that the regulatory clauses as they 
are may not have to be invoked in 
practice. The necessity of regulatory 
law is admitted on all hands. I am 
stin hopeful that the persons who are 
connected with the management of 
corporations and also investors who 
are interested in floatations and are 
vigilant in the working of the corpo· 
rations will shape their policies In 
such a way that the regulatory provi-
sions of the Act need not be invoked. 

I would be failing in my duty if I 
do not convey my thanks and grati-
tude to the Commission which report-
ed and on whose report this Bill was 
undertaken. The valuable report was 
the result of several months' work. 

I have deliberately not touched upon 
the clause which seems to have 
attracted much more attention than it 
deserved. Personally, I felt that the 
proper place for the arguments to be 
advanced would have been a Bill or 
a statute dealing with the regulation 
of political parties or the regulation 
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of elections and political activities. 
After all, the provision, as it was and 
as it is with further checks, is merely 
permissive and I do not think, like 
individuals, Corporations are too gene-
rous for any purpose-even for poli-
tical purposes (Interruption). 

Yesterday, my colleague replied to 
'a point which was raised by Shri 
Asoka Mehta about a certain amount 
being donated by a certain number 
of companies for political purposes--
either for this party or for that party, 
I do not know-and he asked the 
Government to place a statf'ment 
before the House. 

In this connection, I would merely 
mention that the balance-Sheets of all 
the corporations and public companies 
are public property. Anybody is wel-
come to s~udy them and anybody is 
welcome to draw his own conclusions. 
I do not see why Government should 
take upon itself the responsibility of 
studying them. Anybody can draw 
any conclusions and that can be 
debated upon anywhere. 

It has been mentioned that the 
administration of law is more import-
ant than the law itself and that it 
should not be used in a way that the 
parties feel that they are being haras-
sed. In this connection, I will men-
tion that the reports of the Company 
Law Administration which have been 
placed before this House and which 
have been discussed would show that 
the administration has been, to be 
modest, not too bad. In fact, in the 
course of the debates on those admi-
nistrative reports, the Members of 
this House from all sides have paid 
compliments to that Administration. 

Shrl Ranra: Would it be possible for 
us to have a paragraph in the Report 
giving information about political 
contributions that year? 

8hrl Kanungo: I do not attach much 
importance to it because that is the 
least part of corporation management. 
It is a prepossession of my respected 
friend; but it is not mine. 

The Company Law Administration 
Reports will continue to be placed 
before the House. The very fact that, 
in the course of the debate on this 
Bill, every hon. Member relied heavi-
ly upon the report for material goes 
to show that the Department is func-
tioning to the satisfaction of the 
House and of the whole country. 

8hri Ranga: Question, Sir. 

Shri Kanungo: I can assure you that 
the Administration will make its best 
efforts to be helpful to companies and 
corporations and others connected 
with it as they have been so far. 
Unfortunately, I might mention that 
the onerous duties placed upon it 
would require a larger staff, which, 
perhaps, under the present circum-
stances, would be difficult to be pro-
vided. It is not the question of num-
ber; but it is the question of the 
quality. 

To five you an example, similar 
administrations function in other 
countries function with 1,000 speci-
alists whereas we have got only 25 
with us. I hope, in course of time, 
it will be possible to have more per-
sons with specialised knowledge. 

About the question of co-ordination 
of the various laws impinging upon 
corporation management, Government 
is discussing that and I hope, in courSe 
of time, they will be able to devise 
procedures by which better co-ordi-
nation can be had. 

I take this opportunity of VOlcmg 
my gratitude to the Members of the 
Joint Committee and to the associa-
tions which had placed their points 
of view and have helped the work of 
the Joint Committee and to the staff 
of the Ministry who had worked 
overtime sometimes and, particularly, 
to the Secretaria~ of Parliament which 
has done hard work and has helped 
in putting through this legislation 
which is rather long and arduous. 

And, in spite of your ruling, Sir, J 
beg to submit 
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Mr. Deputy-Speaker: The ruling 
shall not be 'disobeyed. 

Shri Kan1Ulgo: I beg to differ in the 
sense that the Chairman of the Joint 
Committee is not the Speaker and I 
do pay my tributes to the Cbairman 
of the Joint Committee without whose 
efforts and without whose great phy-
sical strain we would not have achiev-
ed these results. 

Mr. Deputy-Speaker: The question 
is: 

That the Bill, as amended, be 
passed. 

The motion was adopted. 

Mr. DeJlllty-Speaker: am in an 
embarrassing position in the Cbair; 
I should not say anything. But if 
something complimentary can be said, 
perhaps somebody may differ and 
something derogatory may be said. So, 
it is not desirable. I am thankful to 
the hon. Members and also to the hon. 
Minister who have said these nice 
words about me. . 

We shall take up the next business 
now. 

Shri Braj Raj Singh: I am quite 
conscious that their duties could be 
divided but this is an important 
measure concerning the whole of the 
political life of the country and it 
would have been much better if it 
was moved by the hon. Home Minis-
ter himself. 

Mr. Deputy-Speaker: It would not 
make much difference. The provi-
sions are there. The arguments have 
to be heard. If some hon. Members 
perhaps feel that it would not be pre-
sented so ably now, then they would 
have an advantage .... (Interruptions) 

Shrj Braj Raj Singh: I say this 
because the HOUSe should not be held 
in contempt, howsoever high a person 
may be. The Home Minister knew 
very well that this Bill was coming 
up for discussion on the 1st; still he 
has absented himself from the House. 

Mr. Deputy-Speaker: There is no 
reason for using such words and I do 
not feel that there is any disrespect 
or contempt to the House in this. We 
are experiencing this daily; if one 
Minister is absent, the other presents 
the case. Where is the disrespect or 
contempt of the House"? 

PREVENTIVE DETENTION Shrj Tangamani (Madurai): Sir, 
(CONTINUANCE) BILL yesterday a similar question arose. 

The MInister of state In the MInIs- When Shri Mahanty wanted that the 
try of Home Affairs (Shrl Datar). hon. Pl~me Minister might be present 
Mr. Deputy-Cbairman .... (Interru;- fo.r the discussion. on the Canal Water 
tions.) I am sorry· I came from the Dispute, the Mmlster concerned was 
other House. Mr.' Deputy-Speaker pleased to state that the Prime Minis-
Sir. . . . . . ' ter would come and intervene. Simi-

Shrl Braj Raj Singh (Firozabad): 
What has happened to the hon. Home 
Minister? This is a very important 
measure and we would have liked the 
Home Minister himself to move this. 

Mr. Deputy-Speaker: There is dis-
tribution of WQrk among themselves 
and there ought not to be any objec-
tion if something is brought forward 
by Shri Datar; he has been doing it 
very well so often. 

larly, a request has now been made 
and it wouM be advisable if the Home 
Minister is present or if he inter-
venes. We would like to know the 
views of the Government. 

Mr. Deputy-Speaker: Shri Datar's 
views are different from those of the 
Government? 

Shri S. M. Banerjee (Kanpur): 
The situation in U.P. is sO bad that he 

may not be able to come here at a11l 




